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Misc.(Crl) Case No. 307/2021 

O R D E R 

 

18-09-2021 

Since, yesterday was declared holiday, the C.R. is put up today for 

disposal. 

This is a petition u/s 438 Cr.P.C. filed by accused/petitioner Dr. Anuj 

Kumar Mech seeking pre-arrest bail in connection with Tezpur P.S. Case No. 

1836/2021 u/s 420/406/464/392/323/506 IPC. 

I have heard the learned lawyers appearing for both sides and 

carefully gone through the contents of the case diary. 

Learned counsel appearing for the State submitted that the case 

diary reveals evidence of threat, torture apart from forcefully taken away 

two mobile phones, gold ring etc. from the informant and also forced him to 

sign agreement under threat. Therefore, learned counsel for the State 

opposed the bail prayer. 

On the other hand, the learned senior counsel Syed E. Alam 

appearing for the accused arduously contended that all the allegations are 

false and concocted. The petitioner is a doctor of repute. He has a status in 

the society and he has never indulged in any such activities as alleged. But, 

in order to destroy his image, informant made some wild allegations against 

him. In fact, it was the informant who caused huge loss to accused to the 

tune of lakhs of rupees and had broken the trust and confidence reposed on 

him. Therefore, learned counsel submitted that accused may protected from 

undue arrest. 

Having heard the learned lawyers appearing for both sides and on 

careful perusal of the case diary, it transpires that accused is the owner of a 

pharmacy in the name and style as “Assam Pharmacy” situated at Tezpur 

Town where informant worked for long 18 (Eighteen) years as manager. 

During his 18 years, Assam Pharmacy suffered loss due to expiry of 

medicines worth Rs. 31,00,000/- (Rupees Thirty One Lakh) but after 

deliberation the medicine company agreed to return Rs. 15 lakh and after 

obtaining consent of the owner, the informant destroyed expired medicines 
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in the bank of Morabhoroli River and on 23-08-2021 accused slapped the 

informant making him responsible for expiry of medicine worth Rs. 31 Lakhs 

and demanded him to return Rs. 15 lakhs and in the process he forcefully 

kept two mobile handset bearing Mobile Sim No. 9954063201 & 7896190526 

and on 25-08-2021 at about 3.30 PM accused called the informant, his wife, 

his father-in-law to his chamber and thereafter, took them on the back side 

of his house and threatened to kill the son of informant and also threatened 

that he will not allow him to stay in Tezpur and forcefully took his signature 

on two agreements without letting him know what was written in the 

agreement. 

The allegation prima facie appears serious in nature and given the 

facts of the case, this court do not consider it a fit case to extend the benefit 

of pre-arrest bail to the accused/petitioner. In the result, bail petition stands 

rejected. 

Send back the case diary in seal cover. 

Accordingly, the Misc. (Crl.) Bail stands disposed off. 

 

Sessions Judge 
               Sonitpur, Tezpur 


